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(b) in how many ot these cas~s have 
approval b n ccol'ded far period ex"" 

. eeeding thr e years; 

(C) whether there are cases, where 
:.lnn al reviews have not been carried 
out, or wh re funds under approval 
have not b~n uS·ed exclusively for re .. 
earch purposes: 

(d) if so, whether any action has 
ince been initiated: 

(e) if 0, de ails thereof; and 

(f) how many of 'the approved insti
tutions ar.oe directly connected with big 
Indw3trial Houses? 

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL~ 
FARE (SHRfMATI SHEILA KAUL); 
(a) There ar at present 118 univer
sit c. in the country. 7 of theSe are 
functioning under Acts Of Parliament 
and the remaining undoer the Acts of 
State Legislatures. There are in ad
clition 13 in cti utions which haV:e been 
notified by the Central Government 
as institutions d emed to be universiti-
s under Section 3 of the UGC Act, 1 56 

Neither th ~se univer'dities, nor any 
other institute lorganisation have 'to 
obtain the specific approval of the 
Central Governmen't under the provi-
ions of any law to €ngage th~m~elv€s 

in scientific research. The questlon of 
the number of such universitieslinsU'" 
tu'tions approved by the Central .... Gov
ernm~nt for , ... cientific research does 
not, therefore. arise. 

(b) to (f) Do not arise. 

Formulation of comprehensive scheme 
for Rehabilita:ti'on of disabled 

4230. SHRI DEEN BANDHU VER~I 
MA: Will th e Minister of SOCIAL 
WELFARE h. pI'eased to ttate: 

(a) "hether Gover'rUnent have ·fo(·' 
mulated a comprehensive scheme fot 
~he rehabilitation of the disabled; and 

(b) if so, whether the State Gov
e~nt nave been given any direc
tives in this behalf? 

THE DEPUTY MINISTER IN THE 
,MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) and 
(b) With a view to draw tip a com
preh~nsive '3cheme far rehabilitation 
of th disabled, Government have ini. 
tiated a few pilot ' projec'ts, Two pilot 
projtects one in Maharashtra and the 
other ul Orissa have been sanctioned 
in 1982-83. Other S'tate Governments 
have been sounded to ascertain the 
possiblity of setting up a few mor~ 
pilot projects next year, 

Declaration of Indian Ocean a peace 
zone 

4231. SHRI BHEEKHABHAI: Will 
the Mini'ster of EXTERNAL AFFAIRS 
be pleased to statoe: 

(a) the latest decision.::; taken in re
gard to Indian Ocean by surrounding 
maritime countries; 

(b) whether there has b~ cOlllmOn 
consensus about declaring Indian 
Ocean as Peace Zone: and 

(c) the parties to any agreement 
arriw~d at? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRr A A. RAHIM): (a) to (c) Dur~ 
ing the r'ecently concluded New pelhi 
Sllmn1it Conference of (NOYlj-aligned 
countries, in which most of the, lit- . 
toral and hinterland States of the In
dian Ocean ptricipated, the non-align" 
ed countri€,3. reaffirmed'their determi .. 
nation to continUe their end'!!'avouf 
towards the attainment of he objec .. 
"::iveg embodied in . th'~ Declaration 
Of the Indian Ocean as a Zone of 
Pi~aoe co'ntained in Resolution 28312. 
(XXVI) adopted by the . United Na. 
tions General A£sembly in December, 
1971. The Declaration has been sup
ported by ' all non-aligned littoral and 
hinterland. countries who have sup
ported successive resolutions of the 




